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MADHYA PRADESH BILL
No. 28 or 2010.

THE MADHYA PRADESH NIJI VISHWAVIDYALAYA (STHAPANA AVAM SANCHAILAN)
DWITIYA SANSHODHAN VIDHEYAK, 2010.

A Bill further to amend the Madhya Pradesh Niji Vishwavidyalaya (Sthapana Avam
Sanchalan) Adhiniyam, 2007.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-first year of the Republic of
India as follows:—

Short title. 1. This Act may be called the Madhya Pradesh Niji Vishwavidyalaya (Sthapana Avam
Sanchalan) Dwitiya Sanshodhan Adhiniyam, 2010.

Amendment of 2. In the Schedule to the Madhya Pradesh Niji Vishwavidyalaya (Sthapana Avam

Schedule. Sanchalan) Adhiniyam, 2007 (No. 17 of 2007) after serial number 1 and entries relating thereto,

the following serial numbers and entries relating thereto shall be inserted, namely —

Serial Name of Private Name of  Mode of forming Main campus Jurisdiction
No. University Sponsoring Sponsoring
body body
1) 2 3 C) &) (6)
“2. AISECT All India Registered AISECT University  Whole of
University Society for Society under  Village-Mehdua, Madhya
Electronics the M.P. Society Bhopal-Chiklod Pradesh.

and Computer  Registrikaran ~ Road, Tehsil
Technology, Adhiniyam, Goharganj District

Bhopal. 1973 (No. 44 (M.P).
of 1973)
3. Amity Ritnand Registered Amity University Whole of
University Balved Society under ~ Maharajpura Dang, = Madhya
Education the Societies Gwalior, MM.P.) Pradesh.”.
Foundation, Registration
New Delhi Act, 1860

(Central Act
No. 21 of 1860)

STATEMENT OF OBJECTS AND REASONS

Section 5 of the Madhya Pradesh Niji Vishwavidyalaya (Sthapana Avam Sanchalan) Adhiniyam, 2007
(No. 17 of 2007), provides for evaluating of the proposal of establishment of private university in the State by the
Regulatory Commission constituted under the Act. Under the said provision, the Regulatory Commission has
recommended to establish the private universities in the name of AISECT University at Goharganj, district Raisen
and AMITY University at Gwalior, Under section 6 of the said Act, the State Government has issued a letter of
intent to the sponsoring body of the respective University, for the said purpose. Section 9 of the said Act provides
that after being satisfied with the report submitted by the Regulatory Commission, a private university shall be
established by incorporating the name and description thereof in the Schedule to the said Act.

2. Hence this Bill. |

BHOPAL : LAXMIKANT SHARMA
DATED the 15" November, 2010. Member-in-charge.

FTg=h, AEhY qE0 a0 TE W, WETIes BRI YT e Eunerd, e ¥ gfid o T —2010.



